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[Shri S. M. Banerjee] 
Labour Minister was here a little 
while ago and that is why I wanted to 
raise it then; anyhow, you will kindly 
convey it to him. 

The third thing was that labour Is 
a subject in the Concurrent List as 
well. The hon. Speaker Or the Labour 
Minister were not satisfied and the 
han. Minister W"S not willing ~o make 
.. statement. Today I have tabled a 
calling-attention notice under article 
353 of the Constitution which reads:-

"notwithstanding anything in 
this Constitution, the executive 
power of the Union shall extend 
to the Giving of dire~·tions to any 
State af; to the mallner In which 
the executive power thereof is to 
be o:crcised;". 
My submission is only Ihis. There 

Is an emergency as all of us know, 
'though we sincerely want Ihis to be 
withdrawn; ,the strike is going on in 
Bombay involving two l'8khs of wor-
kers and in today's newspapers it is 
given that all textile mills are closed 
excepting one. The textile industry 
has come to a standstill; so, I will re-
quest you that the Labour Minister 
may be asked to make a statement 
... nd to advise properly the State Gov-
ernment on how to do it. 

Previosuly under article 353 many 
'Calling-attention notices were admit-
ted because there is an emergency and 
the Centre has got the power to give 
odirections to the States. We teel that 
·today, when such a strike is going 
On whiCh is affecting production of 
'cloth, we may be in need of it. So, 
I will request the Labour Minister to 

.make a statement on it and he should 
.dari!y his position. 

J should like to protest to you about 
one thing. The Labour Minister fully 
knew that a calling-attention notice 
was pending. He fully knew that he 
was asked to show reason why it 
should not be admitted. They treat 

-ibis House with contempt Tomorrow 
'Or the day after when the wh01e thi"g 
will become .. story, we will lit in 

-'the House and do post mortem. I 
llave raised it several times. 

Sbri Vasadevan Nair (Ambalapu-
zha,) : I am also a signatory to the no-
tice and I was also 'asked by the 
Speaker to argue how it comes up in 
this House. One of the issues that 
is agitating the minds of the workers 
and is the cause of the strike is that 
some textile mills were closed for 
some time and on many occasions 
previously in this House the Com-
merce Minister had taken up that sub-
ject, answered questions and had pro-
mised thIS House and the country that 
he would take steps by several me-
thods to see that these mills are open-
ed; hut, I understand that many of hi. 
promises and as.c.;ur'ances have not been 
fulfilled. This is one of the issues in-
volved in this strike in addition to the 
bonus is!;Ue and other questions which 
were rai;-.C'rI by my hon, friend, Shri 
Bancrjt'e. So. we have every right to 
get a statement from the Central Gov-
ernment. It is a very vital and im-
portant issue. 

1IIr. Deputy-Speaker: The matter has 
been referred to the Labour Minister 
and as soon as he is ready, he will 
make a statement. He wilJ find out 
what the position is and then we will 
consider it. This has been kept pen-
ding. 

13.07 brs. 
PERMISSION TO MEMBERS WHO 

WRRE ASKED TO LEAVE THE 
HOUSE TO RETURN 

~o ~ .m~~"')fl!~ (q;.;,.m~): 

~1Il "fl!!1::If.;;r) 'IT'f'fT1f ~P,,1f 'lTif': 

f~ .m~, To'!' t om: it ~ llf, f.m~ 
~ ~~f"'>;f'M''3'~''') ,.-mr 
,!:<'IT of', If!f''Tfif;~AA!!;'li ~'Ii'T 

lI'V~ '3'OT1fT!IfT, "') Wf"f if ~'Wt "') ft 
~ I ~'T< 'm"1 q'IIlfff ~ f'li itt ;rr~ 
'lI'T'l il' ~N 'Ii'T lI'T'i~ ~ ~~ ~, 1fT 
It ...rr mm ~ ~'h 'IfI1' '3'~ m'f'ft>< 
~~~ ~T ~;;rr of\f~, ~or\ iI't f{;:f it 
7fil IR'tiT $IT ~ itt ,,~ ft '3'i'I' 'lrT 
f.m'o!r f«r '1"fT I 



Railwall PHALGUNA 11, 1887 (SAKA) Budget 
(Gen. Dis.) 

Mr. Deputy-Speaker: Would the 
House like to permit them 10 come 
in? 

Some hon. Members: Yes, yes. 
Mr. Deputy-Speaker: They may be 

called in; but the only thing is that 
they should behave well. 

~o ~ "')~l'I1f~ : if o.:rf11ifiT 
~iJ !I'~m~ I 

13.08 hD. 
RAlLWAY BUDGET_GENERAL 

DISCUSSION-contd. 
Mr. Deputy-Speaker: The House 

will now take up General DiscussiOD 
on the Budget (Railways) for 1966-67. 
Shri Priya Gupta: may continue his 
speech 

·,;ft ,,111' (o.:r~) : >.fill'{, f'foWlT 
~pn I.lf'" i'[T 'flIT ~ ~ f'lii'fiIT;rl'liT ~ 
'T'lIT ~ ? 
Shri Priya Gupta (Katihar): Mr. 

Deputy-Speaker, Sir, yesterday I was 
talking about bonus, but before I start 
talking about that m"y I draw the 
attention of the Ministry of Railways, 
through you, to the agreement between 
the Ministry of Railways and the AlI-
lndia Railwaymen's Federation on the 
discussions held on 16th November, 
1951 and 23rd August, 1951 in which 
it was agreed that as the third tier 
<If the PNM machinery-

"A tribW1al would be set UP at 
the Centre consisting of equal re-
:presentation from labour and Rail-
ways with an impartia1 Chairman 
which will be empowered to in-
vestigate any dispute between the 
Railway Board and the AlRF 
which m'lY be referred to them." 

'My question is: Why has this not 
'been implemonted as yet? All the 
disputes of railwaymen which were 

'being discussed at the second tier of 
the Railway Board-there is no agree-
ment on most of the poInts-are kept 
in cold stora'ge. 

Now, I would remind you of a recent 
.peech of a man Of the stature of the 
President, at India, the Head of the 
2599 (Ai) LS-t 

State, Dr. Radhakrishnan, who .a1d:-
"Labour must have its due place 

In industry, No real progress in 
industry could be achieved unles. 
the workers were treated as human 
beings and not merely a:s commo-
dities." 

When he was inaugurating the Central 
Labour' Institute constructed at a cost 
of Rs. 35 lakhs. The question is whe-
ther these things will remain simp17 
in big words or whether these thinp 
will be implemented. 

Then, I come to the question at 
bonus. The rail waymen fulfil both the 
conditions, The first condition is that 
the industry should ma:ke prollt. and 
the second condition is that the in-
dustry must have competition with the 
other mode of transport. The Rail-
ways are making profits and there Ia 
also competition with the road trans-
port. I know in the circulars issued 
by the Railway Board in respect of 
the North-Eastern Railway and the 
Northern Railway, some special efforts 
were to be made for making good the 
possible loss of traffic income in com-
petition with the road transport In 
U.P. This is a fact. Both the condi-
tions are fulfilled by the raiIwaymen. 
The Government comes out to say 
that the railwaymen cannot be given 
bonus at par with other public sector 
undertaking employees because they 
are departmental workers. In the 
various Minlatries, the Ministry at 
Finance, the Ministry of Labour, the 
Ministry of Defence, etc., there are 
clerks who are given a special type 
Of concession in respect of calculation 
of overtime allowance. When the All 
India RaiIwaymen's Federation de-
manded the same principle for calcu-
lation of overtime allowance, the reply 
of the Minister was that the clerks In 
the Railways are industrial workers 
whereas the clerks in the other Mini-
stries are departmental workers. It 
is by this argument that that facility 
was not extended to them. But when 
they demand bonus, the Government 
of India says that they are departmen-
tal workers and that bonus can only 
be given to the Industrial .. o~ke". 




